
     

 

      

       

          

     

    

         

    

      

      

      

     

        

        

         

     

   

            

      

    

      

          
           

           

            
          

          

   



           

           

            

          

         

        

        

             

             

           

             

        

             

          

          

            

           

       

             

            

           

           

           

          

            

            

             

       

             

           

            



             

           

            

          

        

           

            

            

             

           

          

            

              

         

            

          

              

           

          

   

             

             

           

           

             

 

              

              

           

  

                

          



12. The Applicant Company undertakes to publish the notice of hearing of the

petition in one issue each of a daily newspaper i.e. Indian Express in English

language and Loksatta in Marathi langu&Be , both circulated in Pune,

Maharashtra.

13. That the Applicant Company is directed to sen/e notices along with copy of

scheme upon:- (i) concerned Income Tax Authority with in whose jurisdiction

the Applicant Company's assessments are made, (ii) to the Central

Government through the office of Regional Director, Western region, Mumbai,

with the direction that they may submit their representations, if any, within a

period of thirty days from the date of the receipt of such notice to the

Tribunal with copy of such representations shall simultaneously be served to

the Applicant Company, tailing which, it shall be presumed that the

authorities have no representations to make on the proposal.

14. Applicant Company to file affidavit of service in the Registry proving

dispatch of notices upon shareholders, notices to Regulatory authorities as

stated in clause 13 above and publication of notice in newspapers.

B.S.V. Prakash , Member (Judicial)

V. Nallasenapthy, Member (Technical)
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